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1.  Aforesaid appeal by assessee for Assessment Year (AY) 2018-19
arises out of an order passed by learned Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)] on
20-03-2023 in the matter of an assessment framed by Ld. Assessing
Officer [AQ] u/s. 143(3) r.w.s. 143(3A) & 143(3B) of the Act on 06-04-
2021. The sole grievance of the assessee is disallowance of forex
fluctuation loss. The Ld. AR has pleaded for admission of additional

evidences which has been opposed by Ld. Sr. DR.



2. The Ld. AO disallowed impugned loss on the ground that ECB
loan was payable in future and the claim was contingent in nature. The
assessee did not produce the relevant agreement. Further, the loan was
utilized for purchase of capital assets and therefore, the same was
capital expenditure. The assessee also did not follow the mandate of AS-
11 as issued by ICAI. The Ld. CIT(A) confirmed the same against which
the assessee is in further appeal before us.
3. In the additional evidences, the assessee has filed audited financial
statements as on 31-03-2018 and details of consumption of loan amount
towards import of machinery along with certain annexures. The Ld. AR
also relies on Income computation and disclosure standards. All these
evidences are being filed for the first time. Apparently, the same shall
have material bearing on the claim of the assessee. Therefore, we admit
the same and restore the issue back to the file of Ld. AO for fresh
adjudication in the light of these evidences. The assessee is directed to
substantiate its case.
4. The appeal stand allowed for statistical purposes.
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